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LOK  SABHA

Wednesday, 28th September, 1955

The Lok Sabha met at Eleven of the 
Clock

[Mr. Speaker in the Chair̂ 

QUESTIONS AND ANSWERS 

(See Part I)

12-04 P.M.

PAPERS LAID ON THE TABLE

Seventh Annual Report with State

ment OF Accounts op Industrial 

Finance Corporation

The Minister of Bevenne and Def
ence Expenditure (Shri A. C. Gnba):
I beg to lay on the Table, under sub
section (3) of section 35 of the Indus
trial Finance Corporation Act, 1948, a 
copy of the Seventh Annual Report 
of the Board of Directors of the Indus
trial Finance Corporation of India for 
the year ended 30th June 1955, along 
with a Statement showing the assets 
and liabilities and Profit  and  Loss 
Account of the Corporation for  the 
year. [Placed in Library, See No. S- 
347/55.]

Shri T. B. Vittal Rao (Khammam)-; 
Immediately a statement is laid on the 
Table, it should be sent to the Library 
for reference.  Sometimes it takes a 
day or two. Last time it happened in 
the same case, viz, the balance-sheet 
of the Industrial Finance Corporation.

Mr. Speaker: I do not know exactly 
what is happening; I will examine the 
procedure. But I know one  thing. 
When a request is made for a state
ment, speech or other thing laid on 
the Table of the House, they are cir
culated to the Members the very next 

367 LSD.

15532

day if so desired by Members.  So, 
we will examine the procedure now. 
and see.

SPIRITUOUS  PREPARATIONS
(INTER-STATE  TRADE  AND
COMMERCE) CONTROL BILL.

Mr. Speaker: The House will now 
resume further consideration of Rajya 
Sabha amendment to the Spirituous 
Preparations (Inter-State Trade  and 
Commerce) Control Bill,  1955,  for 
which half an hour has been sdlotted. 
The House will, thereafter, take up 
the  consideration  of  the  motion 
regarding  Floods  Ck>ntrol  Projects 
which will continue upto 3-30 pj«. 

when the discussion on the Railway 
Transport Situation will be taken up. 
Mr. Kamath.

Shri G. H. Deshpande (Nasik Cen
tral): Yesterday, when this  amend
ment was placed before the House, 
then itself, I wanted to raise  some 
questions.

Mr. Speaker: I could not hear.

Shri G. H. Desl̂ de: When the 
hon. Minister placed this amendment 
from the Rajya Sabha  before  this 
House, I wanted to make certain quer- 
ries and I was told that I could do so 
today. "

Mr. Speaker: 
stands.

Then that position

Shri G. H. Deshpande: That is why 
I have risen.

Mr. Speyer: The hon. Member will 
see that I have already called  Shri 
Kamath under the impression that he 
had begun yesterday.  I have called 
him and ĥ ̂will be as short as pos
sible and iake j&ve minutes and then 
I shall call the hon. Member.
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Shri Kamath (Hoshangabad):  The
Chairman said that he would call me 
today.

Shri Pmmoose  (AUeppey):  How
much more time remains?

Mr. Speaker: I have already anno
unced it.

.  Shri Kamath:  The  Bill has come
back from the Rajya Sabha with this 
amendment.  In this  House  also  a 
number of my colleagues and myself 
made  this  suggestion  that  certain 
safeguards should  be  provided  to 
obviate or aUeviate the hardships that 
might ensure as a result of passing of 
this Bill as regards  medicinal  and 
toilet and such like preparations. But 
unfortunately,  the  Minister,  Shri 
Kanungo, who piloted the Bill  was 
very allergic to our suggestions of that 
character and the  Bill  was  passed 
without such modification or amend* 
ment. I am glad that this new clause 
has been inserted by the Rajya Sabha 
and I seek to further modify it so that 
all loopholes that might harass inno
cent citizens who  may  carry  such 
things with them from one State to 
another may not be there;  so that 
when they go from one State to an
other  where Prohibition is in force, 
such hardship or harassment may be 
obviated or avoided. The first amend
ment seeks to include toilet prepara
tions along with  medicinal  prepa
rations.

Here is  a  the  Supreme  Court’s 
Judgment—SCR 1951 on pages  716
717.

[Mr. Deputy-Speaker in the ChairH

It was a case—State of Bombay and 
another versus Bulsara. The Supreme 
Court held in that case thus:

“Therefore, we hold that to the 
extent to which  the Prohibition 
Act prevents the possession,  use 
and consumption of non-beverages 
and medicinal and toilet prepara
tions containing alcohol for legiti
mate purposes the provisions (of 
the Bombay Act) are  void  as 
offending against article 19(1) of 
the Constitution even if thty may

be within the legislative compe
tence of the Provincial Legisla
ture.”

You will find from the judgment of 
the Supreme Court, the highest judi
cial authority in the land, that it is 
not sufficient if exemption is granted 
only to medicinal preparations. Along 
with these we must have exemption 
for genuine toilet preparations where
in there is alcohol. I will only men
tion one or two, or only one is enough, 
of such preparations.  Most of us do 
not use it, but there may be some, and 
I suppose it is the women who use it 
more than men.

Mr. Deputy-Speaker: Is there any
thing preventing men also using it?

Shri Kamath: I wonder if you use it, 
but I donX It is Eau de Cologne. It 
is pronounced ‘Ode Colon’.  It is at 
times mispronounced as ‘Ude Colon*— 
perhaps not here, but some outside the 
House mispronounce it like that.  It 
contains alcohol but it is a genuine 
toilet preparation which is in wide use 
among the educated,  or  what  are 
called the upper strata of society in 
this country.

Shri  U.  M.  Trivedi  (Chittor): 
Fashionable ladies.

Shri Kamath: If you want to put it 
that way, you may do so. So also some 
hair oils or lotions.

Mr. Depoty-Speaker:  Why  should 
the hon. Member refer to things which 
he does not use?

Shri Kamath: May I, on a point of 
clarification, ask you, Sir, whether we 
should talk of things which we our
selves personally know and not  of 
things which we have  heard from 
wise elders like you?

Mr.  Deputy-Speaker:  There  are
other persons who are using them and 
let them have an opportunity.

Shri Kamath: They may not be able 
to speak; therefore I speak for them 
lest they should not get a chance to 
speak.  So, I say, not merely on th« 
experience of several friends here and 
outside but on the authority of the

(Inter-State Trade 15534
and Commerce)
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Supreme Court judgment, that toilet 
preparations must have no restriction 
as regards use in the same  way as 
medicinal preparations. Medicines and 
toilet are clubbed or lumped—what
ever word you prefer—̂together so far 
as constitutional rights and privileges 
are concerned.  Here is SCR 1951 at 
pages 1716 and 1717—Bombay State 
versus Bulsara.

Coming to my second amendment, I 
may, by your leave, make a  slight 
change—a minor verbal  change—in 
the amendment.  Amendment  No. 3 
reads like this:

That in the proposed new clause 
12A—add at the end:

“and such notification shall issue 
on the very day on which this Act 
shall come into force, in respect 
of.........”

Here I want to add the word “such” 
and it will read:

“.........such spirituous prepara
tions as are already in use,”

During the debate on the BiU in 
this House on the 1st of  August  I 
believe Shri A. K. Gopalan and myself 
referred to certain preparations, indi
genous as  well  as  non-indigenous, 
drugs, (isavas  and arishtas, B. G. 
PHOS and  other  medicines  which 
were referred to in a Supreme Court 
case.  We tried to make it clear that 
exemption should be given to these 
drugs, asavas, arishtas and such like 
preparations which contain alcohol— 
might be 4 per cent, 6 per cent, or 8 
per cent—̂but they have been held to 
be not deleterious to  health.  Even 
the Constitution under the Directive 
Principles of State Policy under Arti
cle 47 seeks to prohibit the consump
tion of only those intoxicating drinks 
and drugs which  are  injurious  to 
health.  I would say, Sir, that with
out such a safeguard, a Bill of this 
nature is contrary to the spirit and 
letter of the Constitution and may be 
held to be ultra vires later. I do not 
like to go into that now because the 
Supreme Court is there to adjudicate 
upon that issue. But, I would suggest

(Inter-State Trade 15536 
and Commerce) 
Control Bill 

here that on the day the Act comes 
into force, whatever that date may be, 
on the same day a Gazette notification 
must issue specifying or stating what 
spirituous  preparations—medicinal, 
toilet, scientific,  industrial and sudi 
like—should be exempted imder this 
new clause.  Otherwise what  might 
happen is, let us say that  the  Act 
comes into force on the 1st of Janu
ary, 1956, and if no  notification  is 
issued by the Central Government or 
the State Governments—̂there is  an 
amendment seeking to empower the 
State Governments to issue such noti
fications; I do not know whether that 
will be accepted, but if that is accept
ed, some State Governments will issue 
notifications under this new clause— 
on the 1st of January and instead it is 
issued on the 1st of February, or, say
10 days after 1st of January,  then 
during this interregnum of 10 days, 15 
days, one month or 2  months, the 
citizens who may carry these asavas, 
arishtas, drugs and medicines of that 
kind and spirituous preparations re
quired for medicinal, scientific, indus
trial purposes, from say,  Delhi  to 
Bombay where prohibition is in force 
might be hauled up at Dadar or some 
other prohibition outpost by the pro
hibition police.  They  may  search 
these citizens and harass them which 
would be against the spirit  of  this 
law—not only against the spirit of our 
Constitution but also against the spirit 
of this law—̂because the Government 
seeks to exempt certain preparations 
but unfortunately because the notifi
cation is not there in time,  because 
there is delay in the issue of notifica
tion citizens are liable to be harassed. 
There would also be room for corrup
tion which we seek to avoid.

Therefore, Sir, I would only request 
the hon. Minister, the House and my 
hon. colleagues to appreciate the con
tent of this  amendment  which  is 
entirely in Une with the amendment 
which has been made by the Rajya 
Sabha,  Unfortunately  there  is a 
lacuna and due to a little forgetful
ness or by oversight this point did not 
strike the other House but this hiatus 
must be made up here; because, other
wise, without this notification being
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there if the Act comes into force on 
a particular date, between the date of 
the enforcement of the Act and the 
date of the notification  which  may 
come later, inmimerable citizens may 
be harassed, arrested by the  police 
and also detained because they carried 
spirituous preparations like asavas, 
arishtas and other medicines which 
are not injurious to health, which are 
required for medicinal purposes and 
which have been sought to be exempt
ed by this amendment.  Because  of 
delay, because of procastination if the 
notification is not issued on the same 
date on which the Act  comes  into 
force, citizens are likely to be haras
sed and put to a great deal of trouble 
and inconvenience.  I, therefore, sug
gest that on the date the Act comes 
into force a  notification  exempting 
such preparations already in use must 
also issue.  Subsequently, if new pre
parations are put in the market, that 
can take its own time, but with regard 
to those preparations which are al
ready in the market, which are already 
in use by the people here or in any 
part of India, the notification  must 
issue on the very day the Act comes 
into force lest  citizens  should  be 
harassed,  troubled,  inconvenienced, 
arrested and detained by the police in 
those States where prohibition is  in 
force.

I commend my amendments to the 
acceptance of the House,

Shri G. H. Deshpande: I was not
very happy to learn that in the Rajya 
Sabha this amendment was accepted. 
In my opinion, this amendment would 
put difficulties in the way of success
ful implementation of the prohibition 
policy.  I hope the hon. Minister who 
has moved this has looked into  the 
report published by  the  Committee 
which went into the question of pro
hibition and which was set up by the 
Planning Commission.  ^

I would request the hon. Minister 
to take into consideration a few facts. 
For instance, in Bombay there  are 
many cases in which under the name 
of medicines so many things were im

ported.  Just now  my  hon.  friend 
Shri Kamath who comes from Madhya 
Pradesh spoke on the subject. I would 
like to give him one information with 
regard to Madhya Pradesh. In Madhya 
Pradesh, very recently, a thing hap
pened like this. The Medical Council 
has removed the name of Dr. Virdi, a 
leading medical practioner of Raipur 
from the list  of  approved  medical 
practitioners for a period of 12 years 
for the alleged sale of 12,000 pounds 
of unrestricted and 6,000  pounds of 
tricted tinctures.

Shri Kaîth: I know it. It was not
for selling asavas and arishtas.

Shri G. H. Deshpande: These things 
are going on in many States and if we 
will amend the Bill to this effect then 
under that pretext there will be  a 
great scope for mischief and it will be 
a handle in the hands of those who 
want to  undo prohibition.  I would 
request the hon.  Minister  to  make 
three things clear.  One is,  whether 
Government are prepared to  under
take that this will be allowed only in 
very, very exceptional cases. The next 
point is, this thing  should  not  be 
allowed to be imported into a State 
when the State does not want its im
portation. Before allowing this parti
cular medicine to be taken over to a 
particular State, the views  of  that 
State should be taken into considera
tion, and the views of the State con
cerned  should  prevail.  The  third 
point is, only in very, very exceptional 
cases this will be done and when it is 
done, it should be immediately placed 
on the Table of this House.  I would 
like to know the reactions of the hon. 
Minister to these three points.

Then, I would like to read a portion 
of a letter from the Prohibition Min
ister of Bombay.  It says:

“Even now, vaids .and others 
who have even no knowledge of 
ayurveda have been making and 
importing  so-called  ayurvedic 
medicines which contain mainly 
alcohol for potable purposes with 
ayurveda labels on the bottles”.
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So, this thing is going on even now 
in Bombay today, and if the amend
ment is accepted, there will be more 
scope for mischiefs of this  type.  I 
would request the hon.  Minister to 
take  into  consideration  all  these 
aspects and see that  the  hands  of 
State Governments will be strength
ened for the effective implementation 
of prohibition and to see also  that 
nothing will be done which will come 
in the way of prohibition.

Shri Gadgil (Poona Central): It is 
the considered view of the Prohibition 
Minister of Bombay that this particu
lar power which is sought to be taken 
is not necessary. I endorse that view. 
Secondly, if at all the  Government 
thinks that such a power is absolutely 
necessary, I would suggest that before 
any notification is published, the State 
Governments should be consulted and 
a notification should be finalised only 
after consultation with the State Gov
ernments, though not with their com
plete approval.

Then, in giving  exemptions  the 
Government must see that the use of 
medicinal wine is not so  extensive 
that it ultimately becomes a medicine 
to eliminate prohibition itself!  If that 
were to be the result of the use of 
this power, then certain States which 
were fighting very hard for successful 
implementation of the policy of pro
hibition will be very much handicap
ped as was suggested by my friend 
Shri G. H. Deshpande.  The  power, 
when taken, is bound to be used, and 
more often abused,  and  especially 
when it is a power in  relation  to 
alcohol, it is likely to go to the head 
before anything else can happen. So, 
I want to utter a word of  caution. 
The recommendations of the committee 
appointed for the purpose of review
ing the country’s position with respect 
to prohibition are about to be publish
ed.  I hope that in the light of those 
recommendations  the  use  of  this 
power will be restricted in  such a 
manner that the taking of this power, 
instead of opening the door wider for 
sabotaging the policy of prohibition, 
would be a a sort of instrument of 
support for that oolicy of prohibition.

and be used only in exceptional cases. 
I am sure that the suggestions made 
by Shri G. H. Deshpande  and  the 
suggestion made by me, namely, that 
the State Governments ought to be 
consulted before any  notification  is 
issued, will have the-right tyi>e  of 
response on the part of the Govern
ment.

Shri M. D. Joshi (Ratnagiri South): 
I have given notice of two  amend
ments—̂Nos. 1 and 4.  This Bill was 
taken up at the fag-end—almost at the 
last minute—of yesterday.  So, I was 
not able to move them formally,  I 
may be allowed to move them formal
ly now.

Mr. Depaty-Speaker:  Yes; amend
ments 1 and 4 may be moved.

Shri M. D. Joshi: I beg to move:

(1) Page 5, line 14— 

after “section 3” insert:

“or to issue not̂cation under 
section 12A”.

(2) That in the proposed new clause 
12A—

for *The Central Government” 
substitute  “The  State  Govern
ment”. ’

Shri Pmmoose: I beg to move:

(1) That in the proposed new clause 
12A—

for “The Central Government” 
substitute “the  State  Govern
ment”.

(2) That in the proposed new clause 
12A—

after **The Central Government” 
iTiscrt “or the State Government”.

I am happy that the Raj3ra  Sabha 
has succeeded where this House has 
fadled, in making a wholesome amend
ment. I think our elders have greater 
influence on the Ministry than  this 
House.  We argued on the last occa
sion that some protection  must be 
given to the ayurvedic medicines.  R 
is not a few—̂three or four medicines— 
but a large number of medicines that 
can come under the mischief of this

(Inter’-Statc Trade 15540
and Comrtierce)
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Act. I am not worried that my friend 
over there is  unhappy  about  the 
amendment, because I am aware that 
thousands of people in my part of the 
l̂ountry will be happy that such  an 
amendment has been accepted.

Now, I want the Government  to 
come forward and really implement 
the spirit of the amendment.  It has 
been suggested that one should pro
ceed with very great caution in grant
ing exepmtion. One suggestion is that 
the State Government concerned must 
be satisfied before an exemption ia 
allowed. For example, I shall mention 
Delhi in regard to that suggestion. The 
Delhi Ministry should be  convinced 
that ayurvedic medicines with me, in 
my handbag, are efficacious before I 
am allowed to take them into Delhi.
It is a very difficult proposition.

An  hon.  Member was  speaking 
about the so-called ayurvedic  medi
cines.  I am not speaking about the 
‘so-called* ayurvedic medicines; I am 
speaking about ayurvedic  medicines. 
It may so happen that people may fill 
bottles with alcohol and label them 
as ‘water*. WiU the hon. Member sug
gest that water may be  prohibited 
saying that you xrannot take  water, 
because it is so-called water contain- 
mg alcohol? So, such total prohibition 
is absolutely wrong and it will  not 
succeed. But what we really want 
to prohibit should be prohibited and 
other things should be left out. There
fore. I want to welcome the amend
ment moved by Shri Kamath, that a 
large number of medicines now being 
used may  be  exempted  altogether 
from the date of the implementation 
of the law.

Along with that, one should con
sider whether power should be vested 
with the State Governments to give 
exemption. I do not in any way want 
to cry down the efficacy of the Cen
tral Government. Really big men are 
there. But it becomes a very big job. 
to make them understand the difficul
ties of a particular State or of  the 
people in a particular part of India. 
Therefore,  for  example,  ttie  best

judges with regard  to  Travancore- 
Cochin or Madras, would be the res
pective State Governments.  You lose 
nothing; the efficacy of the law is not 
lost, if  power is shared with the 
State Governments. Therefore, either 
the power to grant exemption must be 
given to the State Governments or it 
must be shared with the State Gov
ernments if the spirit of the amend
ment is to be carried out. Therefore,
I support Shri Kamath’s amendments 
and also commend my own  amend
ments for the acceptance of the House.
I know that there are spurious pre
parations, but they are not in  fact 
largely sponsored by ayurvedic phy
sicians.  The same report which was 
referred to by an hon. Member  has 
said that Ministers of his party are 
patronising the sale and distribution 
of those drugs.  So, let him find out 
the thief hiding somewhere in his own 
home  instead  of  taking  cudgels 
against ayurvedic medicines.

Shri Dhnlekar (Jhansi Distt.-South): 
I welcome this amendment and sup
port it wholeheartedly.  In the  last 
session, when this Bill was before the 
House, I had  pleaded  that  certain 
ayurvedic  medicines  such as asavas 
and arishtas which contain self-gene
rated spirit should not be taken  in 
large quantities to produce the results 
which wine  produces!  I  had  also 
appealed to the Government that the 
Government  should  prescribe  the 
standard which a particular medicine 
—ajrurvedic medicine—should attain. 
So far as I know, in a medicine, the 
self-generated spirit cannot rise above 
f or 7 per cent.  Therefore, I  had 
requested the hon. Minister previously 
that the Government notification which 
might exempt these medicines should 
also declare that all ayurvedic prepa
rations which contain  self-generated 
alcohol shoidd not contain more than 
7 or 8 per cent., whatever their scien
tific advisers  may  tell  them.  For 
instance, some say that it should be 
12̂ per cent.  But I would  not  go 
into that matter, because I am not a 
scientist myself and therefore I leave 
the matter to the scientific advisers
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jrno ihould give proper advice to the 
Government. If possible, it should be 
laid down that spirit which is  self
generated and which does not go high- 
#r than a particiUar standard should 
not be considered  as  a  spirituous 
liquor under this  Act.  With  these 
observations I support the suggestions 
of Mr. Deshpande.  I would like the 
House to know that crores of people 
are today  having  the  benefit  of 
ayurvedic people.

If the Bombay Government has been 
wise enough to ban everything,  that 
does not mean that the Bombay Gov
ernment should impose its wisdom all 
over the country.  I have  been  to 
Bombay where prohibition has been 
extended; I have found that  people 
are trying to produce ayurvedic medi
cines which are spurious, whereas in 
Uttar Pradesh where there is no pro
hibition we can find ayurvedic medi
cines of a standard which is not found 
in Bombay. You will find that several 
peolpe who are good will also become 
bad if you put  temptations  before 
them.  Why put temptations  before 
the people and say that every ayur
vedic medicine which contains  self
generated spirit is wine? I have told 
Ihe House before in the last session 
that I would challenge anybody to 
take a bottle of asav or asokarist or 
any other arishta; he would find that 
it cures so many diseases. Therefore, 
to say that ayurvedic medicines are 
used as liquor is wrong.  Of course, 
some spurious medicines  under  the 
•over of ayurvedic medicines are there 
and they should be banned.

With these observations.  I whole
heartedly support the amendment that 
has been placed before the House and 
I hope that my friends will not oppose 
it.
The Minister of Commerco  (SM 
Karmarkar) rose—

Shri M. D. Joshi: I require only two 
minutes.

■ Dr. Jaisoorya (Medak) rose—

Mr. Deputy-Speaker: I cannot go on 
oxtending the time to half an hour. I 
will give 2 minutes to the hon. Mem- 
ber» Dr. Jaisoorya.

Dr. Jaisoorya: As far as I am con
cerned I would like that some com- 
monsense should be exercised and A 
realistic view of  things  be  taken. 
Prohibition is certainly a  very fine 
thing.  But in a certain State where 
there is prohibition, one can get any 
amount of alcohol if only one knows 
where to buy it, how to buy it and if 
one has the money. Recently a young 
Raja told me that he bought  very 
good booze through the kind though 
unofBcial ofifices of  the  prohibition 
police itself.  We are dealing  with 
medicines and not wines.  In medi
cine, for instance, you cannot  pre
serve anjrthing in liquid form unless 
it has 8 to 12 per cent, of alcĉ L 
Certain other things require a greater 
percentage, but they are rare. If you 
want to get drunk of medicines which 
contain alcohol for preservative pur
poses, you wiU have to  swallow a 
gallon of that medicine and you will 
fall seriously ill, not due to the alco
hol, but due to the medicine. There
fore we must keep a certain amount 
of realism in all that we do.

Shri U. M. Trivedi:  What  about
gallons of tinctures?

Dr. Jaisoorya: About these tinctures, 
they must be allowed only in small 
quantities. But now gallons of it are 
manufactured and stored.  Why only 
tinctures? There is chloral  hydrato 
which is hypnotic and it is given in 
hospitals to induce sleep. But tons of 
it are being sold in the name of wash
ing powder.  The amount of chloral 
hydrate that is being sold to give a 
kich by adding to Toddy is enough to 
make the entire population of India 
go to sleep every night and still you 
4o not prohibit it

Mr. Depnty-Speaker:  Sleep during 
night is normal, but the question is 
about sleep during the day.

Dr. Jaisoorya: It  is not for the
whole of India.  What is being sold 
in Hyderabad alone is so much. I am 
only saying that we must use some 
commonsense to see what is essential 
and what is not essential. For instance, 
doctors—thank goodness,  I am not 
practising—have complained that they 
cannot get ordinary methylated spirit

{Interstate Trade 15544
and Commerce)
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because of so much of red-tape about 
methylated spirit, which you do not 
drink but which you use for stoves 
for lighting fire. I am told that even 
qualified  surgeons  experience  any 
amoimt of trouble in getting surgical 
alcohol.  This is not good.  Mr. Pun- 
noose was speaking for his State, but 
I say that the Centre should have a 
clear-cut scheme  throughout India. 
Let us adopt a clear-cut scheme. That 
is what we want.  Do not impose too 
much of red-tape by means of laws.

Shri M. D. Joshi: As already advis
ed by my friend, I will use only com- 
monsense in this  matter.  I  speak 
subject to the backgroimd mentioned 
by my hon. friend Shri  Deshpande 
and Shri Gadgil who have preceded 
me. They have pointed out the dan
gers to which the prohibition policy 
would be eĵsed. I shall very brief
ly quote from a letter from the Fin
ance Minister of Bombay for the in
formation of my friend, Shri Dhulekar.

Shri Dhulekar:  Bombay Govern
ment have committed a mistake.

sft I

Shri M. D. Joshi: This is what the 
Finance Minister of Bombay writes:

“Even now Vaidyas and others 
who have even no knowledge of 
Ajrurveda have been making and 
importing the so-called ayurvedic 
medicines which contain  mainly 
alcohol for potable purposes, but 
with  ayurvedic  labels  on  the 
bottle. We also seized a lot of so- 
called homoeopathic bottles  im
ported from Bhopal, which were 
nothing but alcoholic preparations 
to be used for potable piirposes.”

We know, in the name of medicine, 
for example, this tincture gingiberis 
what an amount of havoc is done to 
prohibition.  If my hon. friend Shri 
Dhulekar thinks  that this  amend
ment is amrit for him, it is visha for

i"

as Kalidasa put it. What is nectar to 
him is poison for me.  Therefore,  I 
very humbly submit that the amend-̂ 
ments which I am going to move___

Mr. Deputy-Speaker:  No question
of moving now.  The hon. Member 
has got only one chance.

Shri M. D. Joshi: On which I shall 
speak afterwards.

Mr. Depnty-Speaker:  There is no
"‘afterwards”.

Shri M. D. Joshi:  Then I request
that my amendments (Nos. 1 and 4) 
may be accepted.

Shri Karmarkar: I should first like 
to deal with the  amendments  that 
have been moved both yesterday and 
today.  Regarding my  hon.  friend 
Shri Kamath’s amendment regarding 
toilets, what are purely toilet prepa
rations are not covered by this Act. 
Unless there is an  amendment,  the 
provisions of  this  Act  would  not 
apply to them.

Mr. Depnty-Speaker:  Do  toilets
include alcohol?

Shri Kamath:  Yes, some; that is
what I have mentioned.

Mr. Deputy-Speaker: Cannot a per
son dispense with them?

Shri Kamath:  This Act applies to
them too: carrying  or  transporting 
them to say Bombay.

•  Shri S. S. More  (Sholapur):  TTiis 
Act applies to spirituous medicines.

Shri Karmarkar:  Eau de cologne
is such  a  well-known  preparation. 
Government will give its considera
tion to this.  My hon.  friend has 
taken us into confidence and assured 
us that he does not use any toilet pre
paration containing spirit.  If he has 
any other suggestion, he may make it 
to the Government and they will be 
considered.
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Regarding the other point that he 
made namely,  that  our notification 
containing exemptions for any other 
items under this Act shall issue on the 
very day this Act shall  come  into 
force, it is not practicable. Naturally, 
after this Act is passed, we shall have 
to frame the rules.  That would re
quire some time.  It would require 
time to consider the items. They will 
have to be carefully gone into so that 
the very objective of this Bill may 
not be vitiated.

There have been some amendmexxts 
that have been proposed by Shri Pun- 
noose to substitute the State Govern
ment for the Central  Government. 
Either he would like to substitute the 
State Government in the place of the 
Central Government or he would like 
to have the State Government  also. 
This Bill has been brought to assist 
the various Prohibition States.  More 
States may take to prohibition.  The 
provisions of this Bill, as the House 
can easily realise, are relevant only 
for the Prohibition States. Therefore, 
it is much more convenient to have 
the power in the Central Government 
rather than give it to the States. The 
Central Government will be able to 
consider all points of view in respect 
of any exemptions to be granted under 
this Act.  The Central Government 
will be the relevant Government to 
consider as to what cases would arise 
relevantly under this Act, apart from 
the fact that this is a  Central Act. 
Therefore, it would be convenient for 
us to deal with this question rather 
than the States.

1 do not want to take the time of 
the House, any longer on these amend
ments. I beg to oppose all of them,

Shri Eanc (Bhusaval):  Will  the
Central Government consult the State 
Governments?

Mr.  Deputy-Speaker:  The  State
Governments will send their sugges
tions and they will be considered.

Shri Karmarkar: In order to shorten 
the time, I did  not  elaborate  that 
point.  Naturally, the question arises 
whether we would do anything by this 
Act which in any manner places any
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impediment in the way of the Prohi
bition States. It is at the instance of 
the Prohibition States that we have 
taken up this measure. It would not 
be proper to do anything to impede 
the  progress which  they want  to 
achieve in the matter of prohibition. 
For instance, clause 15 makes it clear 
that nothing in this Bill shall affect 
the validity of any provincial Act or 
State act for the time being in force 
or any nile, regulation or order made 
thereunder which imposes any  res
triction not imposed  by or under 
this Act or imposes a restriction grea
ter in degree than any corresponding 
restriction not imposed by or under 
this Act on traffic in any spirituous 
preparations within the territories of 
the State. That sufficiently safeguards 
the interest of the Prohibition States. 
Whenever we take up any article to 
be exempted under the provisions of 
this Act, it hardly needs any assur
ance. If one is necessary. I am pre
pared to give it. We shall always con
sult the State Governments in  the 
matter. Tne Central Government have * 
no intention at all to take any deci
sion which they are convinced ŵould 
jeopardise the effective administration 
of the Prohibition Act in the States.
I think that is all I need say on this 
point.

Shri Kamath: On a point of clari
fication,  may I  ask  whether  the 
exemption under the new clause will 
come into force on the very day that 
the rules come into force, if not the 
Act?

Shri Karmarkar; I would not like 
to bind myself in any manner, espe
cially when Shri Kamath is concern
ed. It is not practicable.  I wish my 
hon. friend appreciates that when an 
Act comes into force, one of the first 
things to be done is, we shall  take 
any representations in regard to ex
emption into consideration.  Natural
ly, we shall have to take action as 
early as possible.  It is not possible; 
nor is it necesary to make the  two 
dates, the date of the notification and 
the date of the publication of the rules 
concurrent. It does not matter either.

Shri Kamath:  Not  possible with
such a big machinery?
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Dr. Jaisoorya: I want to know whe
ther it is the intention of the Central 
Government to lay down  generally 
uniform laws for all the States.

Shri Karmarkar:  Regarding Pro
hibition?

Dr. Jaisoorya:  About this present 
’Rill

Shri Karmarkar: Regarding  each 
question as it arises,  certainly yes. 
In Delhi, my hon. friend knows that 
everything is free at the moment.

Shri Kamath:  The Act applies to
all spirituous preparations includmg 
toilet preparations. He said  it  does 
mot.

Shii Karmarkar: According to me,
Buch of them as do not contain.........

Shri Kamath:  This Bill applies to
all  Please see clause 2.

Bfr. Depnty-Speaker: He has invited 
Ibe hon. Member to give his sugges
tions.

Shri Kamath:  The  Minister  has
Bisimderstood.

Mr. Depoty-Speaker:  1 shall  put
Mie motion to the House.
This question is:

‘That the following amendment 
made by Rajya Sabha in the Bill 
to make provision for the imposi
tion in the public interest of cer
tain  restrictions on  inter-State 
trade and conunerce in spirituous 
medicinal and other preparations 
and to provide for matters con
nected therewith, be taken into 
consideration:

*New Clavse UA

That at page 5, after line 16, tho 
following new clause be inserted, 
namely: —

12A. Power  to exempt:  The
Central Government  may,  by 
notification in the Official Gazette, 
and subject to such conditions as 
it may think fit to impose, exempt 
. any spirituous preparation  from 
iH or any of the  provisions of 
itis Act on the ground that the
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spirituous preparation is ordinari
ly required for medicinal, scienti
fic, industrial or such like  pur-

The motion was adopted.

Mr, Deputy-Speaker: Now, I shall 
put the  amendments.  Amendment 
No. 1.

Shri BL D. Joshi:  In view of the
assurance gievn by the hon. Minister̂ 
I do not press it

Mr. Deputy-Speaker:  Now amend
ment No. 2. The question is:

That  in the 
clause 12A—

proposed

after
“toilet”.

“medicinal" insert

The motion was negatived.

Mr. Depnty-Speaker:  We  want
voices and not noise.

Shri Kamath: Volume.

Mr. Depaty-Speaker: Then, amend- 
it No. 3.

The question is:

That in the  proposed new 
clause 12A—add at the end:  •
**and  such  notification  shall 
issue on the very day on which 
this Act shall come into force, in 
respect of  such  spirituous pre
parations as are already in use.”

Shri i: Aye.

Mr. Deputy-Speaker: Order, order. 
He is saying “Aye” in such a loud 
voice. There must be a limit to this. 
It is not as if I am deaf or the hon. 
Members are deaf. No hon. Member 
should use such a high pitch. Does 
he go on talking in this way?

Shri Kamath:  Sometimes 1 do.  It 
is Nature’s gift.

Mr. Deputy-Speaker: I am here to 
decide on the number of voices: not 
on the pitch of the voices. Of course, 
the pitch of the voice must be mode
rate.  Normally, whenever an hon. 
Member speaks, he ought not to be 
too low lest I should ignore him or 
he may fail to catch my ear. But this
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loud voice too is no good.  I allowed 
him once or twice. He is enthusiastic; 
he is highly emotional. I won’t allow 
this to be repeated riding roughshod..

Shri Kamath: This is perfectly rea<̂ 
sonable.

Mr. Depnty-Speaker: We have heard 
and the House has heard the sample 
—̂not once,  but twice—of  the high 
voice that he can  raise. Hereafter, 
the number of voices count.

Shri Kamath: What the voice should 
be like is not defined in the rules.

Mr. Deputy-Speaker: I am here to 
regulate the deconmi in this House]
1 cannot allow the hon.  Member to 
shout, to make it impossible, and to 
go on like this. It is not as if it wm 
impossible----

Shri Kamath: How did I make it
impossible?

Mr.  Depnty-Speaker: Laughing
stock. This kind of noise makes this 
not an assembly of any in̂rtance 
where serious consideration ought to 
be bestowed.

Shri  Kamath: I have as much 
keenness as you do with respect to the 
consideration and  importance. I am 
•orry to see you----

Bfr. Depnty-Speaker: What I say is 
this. Let him not lose his temper like 
this.

Shri Kamath: You are losing your 
temper.

Mr. Depnty-Speaker: What  1 aim
saying is only ttiis. It is the natural
ness of the voice when I say “Aye” or 
“No”....

Shri M. L. Dwivedi (Hamirpur Dis
trict):  Mr. Deputy-Speaker,  if you
tolerate such sort of behaviour on the 
part  of Members,  then it is  very 
objectionable.

Mr.  Depnty-Speaker: The  hon.
Member knows too well that I am not 
accustomed  to tolerate  too  much. 
What I am saying once again to the 
hon. Member is this. It is enough if 
tbe voice is of such a pitch that the
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Speaker and the other  Members of 
the House catch it. It need not be 
too low. But it is not on the pitch 
of the voice that I will decide, and 
therefore let us have serious consi
deration of the business of the House.
I am not attributing anything wrong 
to any hon. Member. I  am aware 
every hon.  Member is  serious, but 
sometimes I  am sitting  here and I 
find  an hon.  Member  unwittingly 
exceeds the normal rules, and there
fore I just remind him of that. There
fore,  let the pitch not exceed too 
much but be enough for making that 
item to be noticed or that voice to be 
noticed by the Speaker.

Those in  favour will kindly say 
“Aye”.

Some Hon. Members: Aye.

Mr. Depnty-Speaker: Those against 
will kindly say **No”.

Some Hon. Mcmhmz No.

Mr. Depnty-Speaker:  The  “Noes’* 
have it. The amendment is lost.

The motion was negatived,
Mr. Depnty-Speaker:  Amen̂cnt
No. 4.

Shri M, D. Joahi: I do not press it

Mr. Depnty-Speaker: Then, No.

The question is:

That in the  proposed new dausc 
12A—

for **The Central Government” 
■substitute *The State 1 Govepm- 
ment”.

The motion was negatived,

Mr. D̂ nty-Speaker: The questi<m
is:

That in the proposed new clause 
12A—

after  ‘The  Ceffitral Govern
ment” insert "or the State Gov
ernment**

The motion was negotived.
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Mr. Depnty-Speaker: The question 
is:

That at page 5, after line 16, 
the following new clause be in
serted, namely:

“12A. Power  to  exempt,—The 
Central  Government  may,  by 
notification in the OflEicial Gazette, 
and subject to such  conditions 
as it may  think fit  to impose, 
exempt  any spirituous  prepara
tion from all or any of the pro
visions of this Act on the groimd 
that the spirituous preparation is 
ordinarily required for medicinal, 
scientific, industrial or such like 
purposes.”

The motion was adopted.

Mr.  Deputy-Speaker:  The  new
clause 12A  is  carried. This House 
also concurs with the  Rajya Sabha 
in making this amendment.

Shri Kamath: That should be put 
to the vote.

Mr. Deputy-Speaker: The Minister 
may formally move it.

Shri Karmarkar: I beg to move:

“That the amendment made by 
Rajya Sabha in the Bill be agreed 
to.”

Mr. Deputy-Speaker: The question 
is:
"That the amendment made vy 

Rajya Sabha in the BUI be agreed 
to.”

Those in favour will say “Aye”.

Some Hon. Members: Aye.

Shri Karaath: Aye.

Mr. Deputy-Speaker: Those against 
will say “No”. There is none.

The motion was adopted,

Mr. Deputy-Speaker: Shri Kamath 
is very often sweetly reasonable.

MOTION  HE:  FLOOD  CONTROL
PROJECTS IN SECOND FIVE YEAR 

PLAN

Bir. Deputy-Speaker:  The  House
wiU now take up discussion on the
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note on Flood Control Projects.  The 
discussion will continue till 3-30 to
day. Of course, whatever remains— 
five hours have been allotted to this— 
will go over to tomorrow. At  3-30 
the discussion on the Railway Trans
port situation will start. Shri Nanda.

The Minister of Planning and Irri
gation and  Power  (Shri Nanda):  I
beg to move:

‘That the note on flood control 
projects  fpr  inclusion  in  the 
Second Five Year Plan be taken 
into consideration.”

This problem of floods in the coun
try is  exercising the minds of  the
people  of the  country and of  the
Members of  this  House. This pro
blem has several aspects which have 
great importance  and  interest and 
could be discussed with great advan
tage. For example, there is the ques
tion of relief, adequacy of relief, or
ganisation ar.d methods that are be
ing employed for  this purpose, the 
question of enlisting better co-opera
tion in relation to relief etc. But I 
take it that this House has chosen to 
concentrate  its attention  on  issues 
arising out of the note on flood con
trol projects for inclusion  in  the
Second Five Year Plan. This is being 
Jone in pursuance of the wishes of 
this House.

We are going to  consider during 
these hours the programme that we 
may imdertake, the measures that may 
adopt for the purpose of combating 
the hazards of floods in the country 
to the maximum extent possible.

I shall say a few words about our 
recent experience in connection with 
floods. It has a bearing on the ques
tion that is now before the House. 
Last year several areas in the coun
try experienced floods of exceptional 
intensity. Harrowing details of what 
happened  in various  parts of  the 
country came through, and the mind 
of the nation was powerfully affect
ed, After personally  witnessing the 
widespread, and large-scale  devasta




